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ACT:

Uttar Pradesh Cooperative Societies Act, 1965- Sections
122-A and 122-U.P. Cooperative Dairy Federation and MKk
Union Centralised Service Rules 1984-Rule 17(1) and (3)-U P.
Cooperative Societies Enmployees Service Regulations 1975-
Para 17, 18, 19-Termination of ~provisionally absor bed
enpl oyee appointed to a tenporary post upon-creation of a
new service-Held, the post not being regul ar under
Regul ation 17(1), and his status before he becane such
absorbed enpl oyee not being rel evant, ternination valid.

HEADNOTE:

On 29 August, 1984, the U P. Cooperative Dai ry
Federation and Mk Union Centralised Service ‘Rules 1984
were promul gated which created a new service known as U. P.
Cooperative and Dairy Federation and MIk Unions Centralised
Servi ce which was to consist of all the managerial posts of
the Pradeshi k Cooperative Dairy Federation Ltd., Lucknow and
the Cooperative M1k Unions and Cooperative M Ik Boards
within the Operation Flood Il Project registered under the
1965 Act, with some exceptions. By Resolution dated 28
Sept enmber, 1984, the 1975 Regul ati ons were nade _applicable,
and the rules relating to probation, confirmation and
termination were extended to the enployees in the new
servi ce.

The appellant was appointed as Assistant Manager
(Quality Control) in the Cattle Feed Plant, Varanasi on 24
July, 1981 and pl aced on probation for a period of one year

On 30 May, 1987 and 25 My, 1987, the appellant
received orders, by the first of which he was relieved by
the Dugadh U padak Sahkari Sangh Ltd., Agra, where he was
then posted, and was to report at the Pradeshi k Cooperative
Dairy Federation Ltd., Head Ofice at the earliest. By the
second order, his services were term nated under Paras 17
(1) and 19 (A) of the 1975 Regul ati ons by giving one nmonth's
salary. The appell ant
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challenged the orders mainly on the ground that he was a
per manent enpl oyee having been finally absorbed in service
hol di ng a regul ar post since 1981, in a clear vacancy after
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due sel ection.

The Hi gh Court, on consideration of t he 1975
Regul ations, the 1984 Rul es, the appointnment orders and the
facts of the case, held that the appellant continued in
service as a tenporary enployee, and that the services of
the appellant with the Federati on had no rel evance.

Di sm ssing the appeal, this Court,

HELD: 1. By Explanation to Regulation 17(1) no post
shall be deened to be regular unless it is in existence
continuously for the last five years. The post of Manager
Grade 111 had been sanctioned only with effect from the
comng into force of the 1984 Rules. [766(F

Till the date of term nation of the appellant’s service
even three years had not expired. Therefore the post which
he was holding could not be deened to be a regular post.
[ 766H]

2. The status of an enployee before he becane an
enpl oyee of the Centralised Service created by the 1984
Rul es, = hi's terns and conditions were to be governed by the
1975 Regulations  and he had to become a regular enployee
once again. Having becone an enpl oyee of the new service,
and since the post was not in existence continuously for
five years, it could not be treated as a regular post.
Consequently the services of the appellant is that of a
temporary enpl oyee, [767A-C

On Prakash Maurya v. Cooperative Sugar Factories
Federation, Lucknow, [1986] Supp SCC 95, referred to.

3. In view of Section 122-A of ‘the 1965 Act and the
creation of the new Service under different Authority by the
1984 Rules and the provisions of Regulation 17 of the 1975
Regul ations, the appellant had no choice but to ‘take his
chance with the new authority. [767D]

4. Though the inpugned order of termination does not
cast any stigma on the appellant which can be called by way
of punishnment, in the counter-affidavit it was stated that
his work was unsatisfactory. [767E]

National Textile Wrkers Union & Os. v. P.R Ranakrishnan &
Os.,
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[1983] 1 SCC 228. The Govt. Branch Press & Os.” v.D. B
Beliappa, [1979] 2 SSCR 458 = A I.R 1979 S.C _429; At
Singh & Os. v. State of Punjab & Anr., [1983] 2 S.C. R 517
Anoop Jaiswal v. Government of India & Anr., [1984] 2S.C. C
369, distinguished.

JUDGVENT:

ClVIL APPELLATE JURI SDICTION : Civil Appeal Nos. /3321
and 3320 of 1990.
Fromt he Judgnent and Order dated 21.7.1989 of the Allahabad
H gh Court in WP. No. 3845 and 4371 of 1987.

M S. Ganesh and S. Murlidhar for the Appellants.

K. T.S. Tulsi, Addl. Solicitor General, Pradeep Msra
and Arun Sharma for the Respondents

The Judgrment of the Court was delivered by

YOGESHWAR DAYAL, J. Civil Appeal 3321 of 1990 and G vi
Appeal 3320 of 1990 arise out of a common judgnent of the
Al | ahabad High Court dated 21st July, 1989 passed in Wit
Petition No. 3845 of 1987:Indra Kumar Chopra v. State of
U.P. and others and Wit Petition No. 4371 of 1987: Ashwan
Kumar Jha v. Pradeshi k Cooperative Dairy Federation Ltd.,
and anot her.

As the common questions of facts and |aw arise in both
the appeals, the sane are being disposed of by a comon
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j udgrent . For facility of reference we may deal wth the
facts of the appeal of Indra Kumar Chopra.

The appellant, claimng hinmself to be a permanent
enpl oyee- Manager G ade-111 (Quality Control) posted at
Dugadh Ut padak Sahkari Sangh Limted Agra, had challenged
the orders dated 30th May, 1985 and 25th May, 1987, passed
by the General Manager, Dugadh U padak Sahkari Sangh, Agra
and Chairman Adninistrative Conmmttee of the said Sangh. By
the first order the appellant was relieved by the said Sangh
in the afternoon of 30th May, 1985 and to report at
Pradeshi k Cooperative Dairy Federation Ltd., Head O fice, at
the wearliest and by the second order his services were
term nated under Paras 17(1) and 19(A) of the Utar Pradesh
Cooperative Societies Enployees Service Regulations, 1975
(hereinafter called ‘the 1975 Regulations’) by giving one
nmonth's salary in lieu of notice period.

758

The orders were inpugned nmainly on the ground that the
appel | ant / was a pernanent enployee having been finally
absorbed in service holding a regular post since 1981, in a
cl ear vacancy after due selection, hence his services could
not be terminated without follow ng the due process of [|aw.
It was submitted before the H gh Court that the Regul ations
under which the services of the appellant were termnated
would not apply in the case of the appellant as the sane
apply to the enployee on probation. On July 24, 1981, the
appel l ant was appointed as Assistant  Manager (Quality
Control) in the Cattle Feed Pl ant, Varanasi and was placed

on probation for a period of oneyear after his joining. It
was pleaded that it was nmentioned in the order that on the
expiry of the probation he will be confirmed provided the
period of probation is not extended by the Federation, at
its discretion without assigning any reason thereof: It was

al  eged that he was appointed on one year’s probation  which
was not extended and was satisfactorily concl uded.
On 29th August, 1984 the CGovernor of Utar |/ Pradesh
i ssued a Notification pronulgating the Utar Priadesh
Cooperative Dairy Federation and. MIlk Union Centralised
Service Rules, 1984 (hereinafter called ‘the 1984 Rules’).
Rule 17(1) of the 1984 Rules provides as follows: -
"The enpl oyees of the Federation or Unions working
on the nmanagerial posts on the date of enforcenent
of these rules shall provisionally be deened to be
menbers of the service."
Rule 17(3) of the 1984 Rul es reads thus:

"The Committee shall screen such provisionally
absorbed enployees...... in accordance wth t he
qualifications and norms laid down by the
Regi strar. If, as a result of such screening, a

provisionally absorbed enployee is not f ound
suitable for final absorption in the service by the
Committee, his service in the Federation or | Union
concerned, as the case may be, shall be determ ned
with effect fromthe date of comruni cation of = such
decision of the Coimmttee."

The appellant contended that as a result of the
screening, the appellant was finally absorbed in t he
servi ce.

Rule 19 of the 1984 Rules makes provision for the
training of the
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nenbers of the service. The appellant alleged that after
absorption he was sent for training at Governnent expenses
whi ch he conpleted successfully. The appel | ant al so
contended that his work, conduct and perfornmance was al ways
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appreciated by superiors, as a result of which he was sent
as Manager Grade-111 to Dugadh Ut padak Sahkari Sangh Ltd.,
Agra. Wiile he was posted at Agra, he received the inpugned
orders.

To the wit petition a detailed counter affidavit was
filed on behalf of respondent Nos. 2 and 3, by one Sh

Sharad Tondan, who was Manager Grade-I11l in the office of
the Pradeshi k Cooperative Dairy Federation Ltd., 29 - Park
Road, Lucknow. In this counter- affidavit the background of
the Service has been given. It was stated thus:

"A. That the Pradeshi k Cooperative Dairy Federation
Ltd., (hereinafter referred to as Federation) is an
apex |level Cooperative Society under the UP
Cooperative Societies Act, 1965.
B. That the Federation has been entrusted with the
i mpl enent ati-on of the Operation Flood Schene by the
State Government. The Schenme is sponsored by
Nati onal Dairy Corporation, the purpose of the
schene isto procure nilk fromrural areas of the
State and narket the mlk and mlk products in
urban-areas. In all, 28 districts have been covered
under Operation Flood Il scheme in three phased the
various m |k unions have been established in these
districts will have separate identity but worked
under the guidance of the Federation which is an
agency for inplenenting the schene.
C. That inthe initial stage of nenber of persons
working in the Federation and several mnilk unions
were engaged in inplenenting the schene. But later
on the centralised services were created under the
Centralised Services Rules and the persons working
on the Managerial post under the Federation and the
mlk unions were given option for becom ng ' nmenber
of the service by way  of _appointing | through
absorpti on.
E. That Utar Pradesh Cooperative Dairy Federation
and MIk Unions Centralised Service Rules, 1984
(hereinafter referred to as ‘Rules’) inter alia
provide for the creation of Cadre
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Aut hority and Adm nistrative Committee and created
Uttar Pradesh Cooperative Dairy Federation and M|k
Union Centralised Service (hereinafter referred to
as ‘Service')
F. That the Centralised Services as created by the
Rul es 1984 consists of the following posts, their
category and their scales in the ascending order
1. Manager Grade |V
2. Manager Grade |11
3. Manager Grade |1
4. Manager G ade |
5. CGeneral Manager
G That after creation of the centralised service
under the rules for inplenmentation of the Operation
Fl ood Scheme, the nmanagerial posts under t he
Federation were abolished and the persons working
on the nmanagerial posts in the service of the
Federati on were given option or their absorption in
t he centralised service which is a new and
different services with that of services under the
Feder ati on.
H. That under Rule 17 of the Rules the persons were
given option to give noticein witing to the
Secretary of the Conmittee for their non-absorption
into the services under the centralised services
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and the provisions were also nade for determ nation
of the services of the enployees who has given
option for not beconing a nenber of the services
and the persons who had given option for beconing a
menber of the service were absorbed after found
suitable by the Screening Conmittee and in case
they are not found suitable, there services were
liable to ternmination. The provision for training
of the nenbers of the service were also made in the
Rul es.
1. Thus after fram ng of the centralised service
Rules in the year 1984, for inplenentation of the
Qper ation Flood-11 Scheme which in itself a
temporary schene, a nunber of
761
temporary posts of Manager Grade Il were created
and the persons who were previously working in the
Federation or in the unions on the nmanagerial posts
wer e ‘appointed by way of absorption on those posts
under the appointing authority of Chairman of the
Admi nistrative Committee. It is further stated the
service under ~the Cadre Authority are different
with that of service under the federation or the
Uni ons. I't isa new services under the different
appointing authority wunder different terns of
service conditions. It is further stated that
either there was no post of ‘Manager Gade-IIll in
t he Federati on and in the Uni on. It is
specifically stated that the service wunder the
Federation has no |i ke whatsoever with that of the
servi ces under the Cadre Authority.
J. That the Centralised Service Rules also  provide
for framng or regulation enunerating service
conditions of the menber of the service by the
Cadre Authority which are still under process of
fram ng. That in the neantime, the Commttee by
nmeans of Resol ution decided to govern the /services
condition of the nenbers in accordance ‘with the
U. P. Cooperative Enpl oyees Service Regulation under
the power derived fromRule 25."
It was further stated that by Resolution dated 20th
Sept enber, 1984 the Cadre Authority resolved that during the
i npl enentation of Regul ations being farmed under the 1984
Rul es the service conditions of the nmenbers of t he
Centralised Service shall be governed by ~ the 1975
Regul ations. It was also stated specifically that the post
of Manager Grade-111 upon which the appellant was working
was not a regular post and hence the guestion of
confirmation did not arise and the appellant was only a

temporary enployee. It was further pleaded that the work of
the appellant was not found upto the mark and the sanme was
found wunsatisfactory by the appointing authority. It was

further alleged that on account of unsatisfactory work of
the answering respondents was put to financial |oss and loss
of reputation.

The Division Bench of the H gh Court on consideration
of the 1975 Regul ations, the 1984 Rules and | ooking at the
various appoi ntnment orders as well as facts of the case took
the view that the appellant continued to remain in service
as a tenporary enpl oyee and negatived the contentions

762
of the appellant that as the appellant continued to renain
in service even after the conpletion of probationary period,
he woul d be deened to be confirned on the post which he was
hol di ng. The Division Bench also took the view that the
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service of the appellant with the Federation had no
rel evance and all that was concerned was the appellant’s
service under the Cadre Authority as per the 1984 Rules.
Wth these observations the H gh Court dismissed both the
wit petitions.

The service conditions of the appellant, who was
initially appointed by letter dated 24th July, 1981 as
Assi st ant Manager (Quality Control) Wth Pr adeshi k
Cooperative Dairy Federation Limted, 29 Park Road, Lucknow,
were governed by the 1975 Regul ati ons. The 1975 Regul ati ons
have been franed under Section 122 of the Utar Pradesh
Cooperative Societies Act, 1965. The appellant was placed
on probation for a period of one year fromthe date of his
joining and would be confirmed provided the period of
probati on had not been extended by the Federation at its
di scretion as per the avernents in the wit petition. The
1984 Rul es were pronul gated by the CGovernor of Uttar Pradesh
through™ the Notification dated 29the August, 1984. These
Rul es 'were again framed in exercise of powers conferred by
section. 122 A of the Utar Pradesh Cooperative Societies
Act, 1965, as anmended (hereinafter referred to as ‘the 1965
Act’). Section 122 A of the 1965 Act provides as under: -

122 A. CENTRALI SATION OF CERTAI N SERVI CE-

(1) Notwi thstandi ng anyt hing contained in this Act,
the State Governnent may by rules provide for the
creation of one nore services of such enpl oyees of
such cooperative societies or class of cooperative
societies as the State Governnent may think fit,
common to such cooperative societies and prescribed
the met hod of recruitnent, appointnent, renoval and
ot her conditions of service of persons appointed to
any such service

(2) When any such service is created, all enployees
of such societies existing on the date of creation
of such service on the posts included in such
service, shall be deemed to have been provisionally
absorbed in the service with effect fromthe date
of creation of such service

Provided that any such enployee may, by notice in
witing to
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the prescribed authority wthin the prescribed
period, intinate his option of not becomng a

menber of such service, and in that event his
service in the society shall stand determ ned  with
effect fromthe date of such notice and he shall be
entitled to conpensation fromthe society which
shal | be-

(a) in the case of a permanent enployee, ~a sum
equi valent to his salary (including all allowances)
for a period of three nonths or for the “remaining
peri od of his service, whichever is |ess;

(b) in the case of a tenporary enployee, ‘a sum
equi valent to his salary (including all all owances)
for a period of one nonth or for the remaining
peri od of his service, whichever is |ess.

(3) An enployee provisionally absorbed under sub-
section (2) may be absorbed finally in the service
if found suitable after screening in accordance
with the instructions issued by the Registrar; and
the services of any such enployee as is not found
suitable for absorption in the service shall stand
determined with effect fromthe date of issue of
orders in that behalf by the prescribed authority
and until such authority prescribed by the officer
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specified by the Registrar in that behalf in such
i nstructions and he shall be entitled to

conpensation as laid down in clause (a) or clause
(b) of sub-section (2) according as he was a
per manent or a tenporary enpl oyee."

As stated earlier, in exercise of the powers conferred
by Section 122 A of the 1965 Act the Governor of Utar
Pradesh was pleased to nmake the 1984 Rul es. These Rul es
were notified by Notification dated 29th August, 1984 and
cane into force fromthe same date. By virtue of these
Rules a new Service, known as Uttar Pradesh Cooperative
Dairy Federation and MIk Unions Centralised Service, was
created which was to consist of all the managerial posts of
the Pradeshi k Cooperative Dairy Federation Ltd., Lucknow,
(including all its Units) and the Cooperative MIlk Unions
and Cooperative MIk Boards falling within the area of
Qperation Flood I project, registered under the 1965 Act,
except ~the posts of Managing Director, Chief Commrercia
Manager and Chi ef "General Manager of the Federation Rule
2(k) of the 1984 Rul es defines -"Service" neans the Utar
Pradesh Co-operative Dairy Federation and Mk Uni ons
Centralised Service createdunder rule 3 of these Rules.
Apart fromthe provisions of
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Section 122 A of the 1965 Act quoted earlier Section 17(1)
of the 1984 Rules also provided that the enployees of the
Federation or Unions working on the nanagerial posts on the
date of enforcement of these Rules shall ©provisionally be
deemred to be nenbers of the Service created by the 1984
Rul es. Sub-rule (2) thereof gave an option to the enpl oyees
who have been included in the Service provisionally to
intimate for not beconmi ng the nmenber of the Service and in
that case his service shall be determined with effect from
the date of such notice and on such determ nation, in case
he was a permanent enpl oyee, he would be entitled to the
salary for a period of three nmonths or for the remaining
period of service, whichever is less and in the case of a
temporary enployee he would be entitled to only one nonth’s
salary or remrmining period of service, whichever is’  |ess.
Sub-rule (3) of Rule 17 of the 1984 Rul es provides for
screening of provisonally absorbed enployee for fina
absorption in the Service by the Conmttee. Rule 9 of the
1984 Rules contenplated the Authority under the Rules to
frane regul ati ons relating to recruitnment, training,
enpl oynments etc. and other conditions of ~service of the
menbers. Rule 25 of the 1984 Rul es provides as fol lows: -
"25 (1) So long as the regulations referred to in
sub- rule (1) of rule 9 are not franed, all or. any
matters referred to therein for which thereis no
other specific provisionin the rules, shall be
governed by such orders or directions as- may be
issued by the Authority with the approval ‘of the
Regi strar.
(2) Any matter not covered by these rules shall  be
governed by such directions as may be issued by the
Authority with the approval of the Government."

As mentioned earlier the Cadre Authority by neans of a
Resol uti on dated 28th Septenber, 1984 had resolved that the
service conditions of the menbers of the Service to be
governed by the 1975 Regulations till the new Regulations
are franmed under the 1984 Rul es.

It is clear fromthe counter-affidavit filed by the
respondents that the post of Manager Gade-II1l had been
sanctioned only with effect fromthe coming into force of
the 1984 Rules. Regul ations 17, 18 and 19 of the 1975
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Regul ati ons which becanme applicable by virtue of the
Resol uti on dated 28th Septenber, 1984 provide as follow -
765
"17 PROBATI ON
(i) Al persons on appointment against regular
vacanci es shall be placed on probation for a period
of one year:
Provided that the appointing authority my, in
i ndi vidual cases, extend the period of probation in
witing by such further period not exceeding one
year, as it may deemfit.
Expl anation: No post shall be deemed as regular
unless it has been in existence continuously for
the last five years.
(ii) If, at any tine during or at the end of the
period of probation or the extended period of
probation,” it appears to the appointing authority
that a person placed on probation, has not nade
sufficient use of the opportunity offered to him
or- has otherwise failed to give satisfaction, he
nmay be di scharged fromservice, or reverted to the
post held by him substantively, if any immediately
bef ore such appoi nt nment
(iii) A person discharged fromservice during or at
the end of the period of probation or the extended
peri od of probation under clause (ii) shall not be
given any conpensation unless, wunder nmandatory
provi sions of any |aw applicable to his case, he is
entitled to the same.
18. CONFI RVATI ON
(i) Confirmation of  an enployee shall, on the
sati sfactory conclusi on of the probationary period,
be made by the appointing authority if the post is
regular one in terns of the preceding regulation
(ii) \Where a person holding a post not being a
regul ar one, has not beentreated as on probation
in terns of Regulation No. 17(i), the question of
confirmation shall not arise.
Expl anation: |f doubt arises whether a particul ar
post in a particular cooperative society is
‘regular’ or not and the matter is not sub-judice,
it shall be referred to the Board, whose decision
shal | be final
766

(iii) Wiere the nunber of posts on _which
confirmation has to be nade are less than the
persons eligible for the sane, confirmation shal
be made on the basis of seniority (subject to
rejection of the unfit.
19. TERM NATI ON- Servi ces of an enpl oyees shall be
term nabl e: -
(a) In case of a tenporary enpl oyee, on one nonth’s
notice in witing on either side, or in lieu
thereof by paynent of one nmonth’s salary by the
party which gives noti ce:
Provided that in case of direct appointnments nade
for a specific period, it shall not be necessary to
gi ve any notice or any pay in |lieu thereof.
Expl anation : ‘Specific period means stated period
of less than six nonths.
(b) by three nmonths’ notice in witing on either
side in case of a confirned enpl oyee.
Expl anation :- (1) A notice given by an enployee
under Regulation No. 19 shall be deened to be
proper only if he remains on duty during the period
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of the notice:

Provided that the enployee nay be allowed on
request to avail such portion of earned |eave as
may be due to hi mwhich shall however not exceed
the notice period.

(2) The expression ‘nonth’ used in this regulation
shall be a period of thirty days conmencing on the
date immediately following the date on which the
notice is received by the enpl oyee or t he
appoi nting authority, as the case may be."

It is clear fromthe Explanation to Regulation 17(1)
that no post shall be deened to be regular unless it is in
exi stence continuously for the last five years. Till the
date of termnation of the appellant’s service even three
years had not expired. Therefore the post which the
appel | ant was hol di ng coul d not be deened to be the regular
post. Once the post is not regular, Regulation 17 woul d not
be applicable. W are, therefore, concerned only
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with Regul ation 19(a) of the 1975 Regul ations.

It is clear to us that whatever nay be the status of an
enpl oyee before he becane a provisionally absorbed enployee
of the service, namely - the Centralised Service created by
the 1984 Rules, his ternms and conditions were to be governed
by the 1975 Regulations and he had to becone a regular
enpl oyee once again and if he was not ~ willing, he could
stay on with the Federation and Section 122 A of the 1965
Act provided the consequences for termnating the services
of both regular as well as tenporary enployees. Having
becone the enpl oyee of the new service and since. the post
was not in existence continuously for the last five years of

its creation, it could not be treated as a regular post.
Consequently the services of the appellant is that. of a
temporary enployee. 1In this viewof the mtter we ' do not

find it necessary to go into the question of the status of
the appel l ant while he was working with the Federation  and,
therefore, we have not gone into(the applicability of the
decision of this Court in the case of Om Prakash Maurya v.
U.P. Cooperative Sugar Factories Federation, Lucknow and
others, [1986] Supp SCC 95 which directly deals with the
interpretation of Regulation 17 of the 1975 Regulations. In
fact in view of Section 122 A of the 1965 Act and  the
creation of the new Service under different Authority by the
1984 Rules and the provisions of Regulation 17 of the 1975
Regul ations, the appellant had no option but to take his
chance with the new Authority. Though the inpugned order of
term nati on does not cast any stignma on the appellant which
can be called by way of punishment, in ‘the counter-
affidavit, it was stated that the appellant’s work was
unsatisfactory. Before us the avernents nade in the counter-
affidavit were not chall enged on behal f of the appellants.

The inpugned order of termination of service as a
tenmporary enpl oyee was chal l enged on the ground that it was
passed by way of punishnent in the witten note of argunents
and followi ng cases were referred to:

National Textile W rkers Union and others v.P. R
Ramakri shnan and other, [1983] 1 SCC 228; The Govt. Branch
Press and another v. D.B. Belliappa, [1979] 2 SCR 458 = AIR
1979 SC 429; Ait Singh and others v. State of Punjab and
anot her, [1983] 2 SCR 517 and Anoop Jai swal v. CGovernnent of
I ndia and another, [1984] 2 SCC 369.

None of these cases are applicable to the facts of the
present case.

768
The first case relates to the right of the workman in the
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winding up petition. The second case was found to be the
case of discrimnation in the nethod of termnination. The
third case was peculiar to its own facts inasnuch as the
per manent posts in |Inprovenent Trusts were abolished and the
termnation of the enployees were on the basis of the
abolition of these posts but same posts were created
thereafter. The decision of the |last case was on facts
found by this Court as punitive in nature against a nmenber
of an Indian Police Service.

W are in conplete agreenent with the reasoning and
conclusion of the Division Bench of the High Court. The
appeal s consequently fail and are dism ssed wthout any
order as to costs.

UR Appeal dism ssed.
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